
J.M.L. MARKETINGS PRIVATE LIMITED
Date of Commencement of Liquidation - 26.05.2023 (Copy of order received on 27.05.2023)
List of Unsecured Financial Creditors (Other than Financial Creditors belonging to any class of creditors) as on 07th March 2024
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1 American Express Banking Corporation 22-06-23 50,284,615                  50,284,615                  Unsecured Loan 0 4.23% 0 0 0 -0                   
2 Tata Capital Ltd. * 24-06-23 196,414,140                94,986,082                  Unsecured Loan 0 7.99% 0 0 0 101,428,058   

Total 246,698,755                145,270,697                0 0 0 0 101,428,058   

*The Hon'ble National Company Law Tribunal (NCLT), Mumbai bench vide order dated 24th November, 2023 sanctioned the Scheme of Arrangement between Tata Capital Financial Services Limited (“TCFSL”) and Tata 
Cleantech Capital Limited (“TCCL”) as transferors and Tata Capital Limited (“TCL”)  as transferee under the provisions of Sections 230 to 232 r/w Section 66 and other applicable provisions of the Companies Act, 2013 
(“said Scheme”). Accordingly name of TCL (Tata Capital Limited) in place of TCFSL (Tata Capital Financial Services Limited)

Part A - Claim received in Liquidation
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